
CENTRAL ADMINISTRATIVE TRIBUNAL, 

CUTTACK BENCH, CUTTACK. 

I r~ 

O.A.NOS. 200/94, 388/94, 212/96, 622/94 and 623/94 
Cuttack, this the 	day of 	 2001 

Ct l—c-ij 

Smt.S.Rathnam, etc. 	 .. . .Applicants 

Vrs. 

Union of India and others .... 	 Respondents 

FOR INSTRUCTIONS 

rIhether it be referred to the Reporters or not? 
I. 

Uhether 	it 	be 	circulated 	to 	all 	the 	Benches 	of 	the 
Central Administrative Tribunal or not? 	f46 

VICECHAIJkNIO.4'bL. 
3 	1 - 

\ 	------- 

\ 	(G.NARASIMHA") 
ME1'flBER(J DICIAL) 

(L. HrI1GLIANA) 
MEMBER(AD"N.) 



CENTRAL AD"INISTRATTVE TRIBUNAL, 
CUTTACK BENCH, CUTThCK. 

O.A.NOS. 200/94, 388/94, 212/96, 622/94 & 623/94 
Cuttack, this the 	, day of 	2001 

CORAi: 
HON'BLE SHRI SO'INATH SO11, VICE-CHAIWr1sN, 

HON'BLE SHRI G.NARASP'FHAI'!, E'iBER(JUDICIAL) 
& 

HON'BLE SHRI L.HINGLIANA,ME'IBER(ADMN.) 

IN OA 200/94 
Smt.S.Rathnam, aed about 59 years, w/o late S.Surya Rao, 
At-Hotbazar, P.0-Jatni, District-Khurda ....Applicant 

By the Advocates 

Vrs. 

-'Vs A.K.'Iisra 
S.K.Das 
S .B.Jena 
A. J . Guru, 
J3.B.Acharya 
& J.Senupta. 

Union of India, represented throu,h General 'ana,er, 
South Eastern Railway, Garden Reach, Calcutta-41. 

Chief Personnel Officer, South Eastern Railway, Garden 
Reach, Calcutta-41. 

Divisional Railway ianaer, South Eastern Railway, 
Khurda Road, Jatni, Khurda ....Respondents 

By the Advocate - 	 -r.D.N.9isra 
S.C. (Railways) 

I1i: ipi ,rujj FaulCunJ IN OA 388/94  
Basudeb Sahoo, son of Guria Sahoo, Store 7atchman(Retd.), 
District Enineer Construction, Cuttack, Villae-Jaadj, 
P.0-1antira, Via-Jakhapura, Distrjct-Cuttack 

Applicant  

By the Advocates - '1/s S.K.'1und 
D . P. Das 
J.K.Panda 

Vrs. 

Union of India, represented throuh General '1anaer, 
South Eastern Railway, Garden Reach, Calcutta. 

Chief Project 'anaer, South Eastern Railway, 
Chandrasekharpur, Bhubaneswar, District-Khurda. 
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Divisional Enjneer (Construction), Cuttack, At/PO/Dit. 
Cuttack 	

Respondents 

By the Advocate - rTr.R.ChRath & Mr.i.p1, nthr Panel Osunse]. 
(z1ys) 

O.A. 212/96 

Subhadraewa wife of late Akrura Biswal, At-Tarjni, 
P.O-Kaluparahat District-pun, Orissa. 

Applicant  

By the Advocate - '1/s D.S.Misra 
S."Iohanty 
S.Behera 

Vrs. 

Union of India, represented throuh the Secretary, 
Railway Board, Rail Bhawan, New Delhi. 

General Manaer, South Eastern Railway, Garden Reach, 
Calcutta-43, Tlest Bena1. 

Divisional Railway lanaer, South Eastern Railway, 
Rhurda Road Division, At/PO/-jatni, Distrjct_Khurda. 

Divisional Personnel Officer, South Eastern Railway, 
Khurda Road Division, At/PO-Jatnj, 

Respondents 

By the Advocates - 11/s D.N.iisra, SC(Rlys) 
S.K.Panda 
ILL 	3Pi 	T1L Panel Cue1(L:-) 

O.A. 622/94 & 623 / 94 
Smt.P.Ammajj, w/o late P.Venlcata Rao 
C/o Dr.V.prjthvj Raj, Advocate, Sharitj •Sudha, Peyton Sahi, 

	

Cuttack-753 001 (Orissa).... 	 Applicant 

By the Advocate - Dr.B.prithvj Ra 
S .N.Sharma 

\Jrs. 

Union of India, represented throuh the General 1anaer, 
South Eastern Railway, Garden Reach, Calcut-ta-43. 

2. Chief Project1anaer (Construction), South Eastern 
Railway, Cuttack, at present Chandrasekharpur, 
Bhubaneswar. 

Chief Enineer (Construction), South Eastern Railway, 
Cuttack, at present Chandraseicharpur, Bhuhaneswar. 

Assistant Enjneer (Construction), South Eastern 
Railway, Talcher. 

Respondents  

By the Advocates - '1/s B.Pal 
O.N.Ghosh 
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ORD ER 
SO'NATH SO", VICE-CIR'!1N 

In two referral orders, dated 10.5.1995 in 

OA Nos.200 of 1994 and 388 of 1994 and referral order dated 

16.12.1996 in OP No.212 of 1996, the fo1lowin two identical 

questions have been referred to Full Bench. In Oi\ Nos.622 

and 623 of 1994, no separate referral orders have been 

passed. But in order dated 30.6.1995 those two cases have 

also been referred to Full Bench. The two questions referred 

to the Full Bench are quoted below: 

"(1) 	hether casual employee/employees 
are entitled to retiral benefits or 
pensionary benefits, if he or they retire 
while workin as casual labourers or even 
after ataininq  temporary status and without 
bein, reul&rised or mad permanent aqainst 
substantive permanent posts and whether the 
Calcutta Bench in 'alati Kar's case (supra) 
and this Bench in the cases of Sumati Patra 
aid Manaka Bijili (supra) holdin, that 
services of the casual employee in each of 
these cases "should he deemed to have been 
reularised", laid down the correct law; 

(2) 	9hether the dependant of a casual 
labourer, who dies in harness or in indient 
circumstances without havinb his services 
reularised, would he entitled for hein, 
considered for appointment on compassionate 
round." 

Before considerin the above two questions, the facts of 
each case will have to he briefly stated. 

2. In OA No.200 of 1994 the husband of the 

applicant was employed under S.E.Railway as a casual 

labourer on 24.7.1976 and continued in service 

uninterruptedly till his death on 26.9.1983. The applicant, 

his widow has come up with a prayer to rant her family 

pension. 
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3. In 07'. No.388 of 1994 the applicant joined 

as casual labourer on 24.1.1972 and was ranted temporary 

status on 1.1.1981. 	He continued as casual labourer with 

temporary status and retired on superannuation on 30.9.1990 

while workin in the post of Store Watchman. He has also 

prayed for pension with effect from the date of his 

retirement. 

In OA No. 212 of 1996, accordinb to the 

applicant, her husband was appointed as a Ganman on 

24.6.1967 under the Railways and while workini, as such he 

passed away on 28.7.1981. The prayer in the O.A. is for a 

direction to sanction family pension. In this case the 

respondents have stated that husband of the applicant was 

en'aed as a casual labourer and passed away without beinj 

reularised inthe Railway establishment aainst any post. 

In 07'. No.522 of 1994 the case of the 

applicant is that her husband was workinj  as a casual 

labourer on daily wa jes from 4.2.1973. On 1.1.1984 he was 

ranted temporary status. He was medically examined for the 

purpose of reularisation of his service.hile he was in 

service he passed away on 23.9.1989. The applicant's prayer 

in this O.A. is for jrant of family pension and other 

retiral benefits. 

5. OA No.623 of 1994 has been filed by the 
/ 

applicant in OA No.622 of 1994 alonj  with the brother of the 

deceased Railway employee. In this O.A. prayer has been made 

for compassionate appointment of applicant no.2 P.Prakasa 

Rao on the basis that applicant no.1's husband has worked 

for lonj  years under the Railways as a casual labourer with 

temporary status till his death on 23.9.1989. 
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Respondents in all these cases have filed 

counters opposin the prayers of the applicants. No 

rejoinder has been filed in these cases except in O7 No.212 

of 1996. 

We have heard the learned counsels of 

both sides and have perused the pleadins. 

Before considering the submissions made 

by the learned counsel of both sides, the relevant 

provisions of the rules may be quoted. "Railway servant" has 

been defined under Rule 102(13) of the Indian Railway 

Establishment Code, and this definition is quoted below: 

11(13) "Railway servant" means a 
person who is a member of a service or who 
holds a post under the administrative 
control of the Railway Board and includes a 
person who holds a post in the Railway 
Board. Persons lent from a service or post 

z 	 which is not under the administrative 
control of the Railway Board to a service or 
post which is under such administrative 0 - 
control do not come within the scope of this 
definition This term excludes casual labour 
for whom special orders have been framed." 

The term "temporary railway servant" has been defined in 

Pararaph 1501 of Indian Railway Establishment ianual, 

Volume I (Revised Edition - 1989), and this definition is 

quoted below: 

"1501. (i) Temporary Railway servants 
Definition - A "temporary railway servant" 
means a railway servant without a lien on a 
permanent post on a Railway or any other 
administration or office under the Railway 
Board. The term does not include "casual 
labour", includin "casual labour with 
temporary 	status", 	a 	"contract" 	or 
"part-time" employee or an "apprentice"" 

A casual labour on beinj conferred temporary status is 

e1iible to entitlements and privile.es  which have been laid 

down in Pararaph 2005 of Indian Railway Establishment 
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Manual, Volume IT (Revised Edition - 1990) of which the 

earlier number was Pararaph 2511. This Paragraph 2005 is 

uoted below: 

"2005. 	Entitlements 	and 	Privjlees 
admissible to Casual Labour who are treated 
as temporary (i.e., 	given temporary status) 
after the completion of 120 days or 360 days 
of Continuous 	employment 	(as 	the case may 
be).- (a) Casual labour treated as temporary 
are 	entitled 	to 	the 	rihts 	and 	benefits 
admissible to temporary railway setvants as 
laid down in Chapter XXIII 	of this Manual. 
The rihts and privilees admissible to such 
labour 	also 	include 	the 	benefit 	of 	1) 	& 
Rules. 	However, 	their 	service 	prior 	to 
absorption 	in 	temporary/permanent/regular 
cadre after the required selection/screening  
will not count for the purpose of seniority 
and 	the date 	of 	their 	reular 	appointment 
after 	screen jn/selectjon 	shall 	determine 
their 	seniority 	vis-a-vis 	other 
reular/temporary 	employees. 	This 	is, 
however, 	subject 	to 	the 	provision 	that 	if 
the 	seniority 	of 	certain 	individual 
employees has already been determined in any 
other 	manner, 	either 	in 	pursuance 	of 
judicial 	decisions 	or 	otherwise, 	the 
seniority 	so 	determined 	shall 	not 	he 
altered 

Casual 	
labour 	includiny 	Project 

casual 	labour 	shall 	be 	eliyihle 	to 	count 
only half the period of service rendered by 
them 	after 	attaininy 	temporary 	status 	on 
completion of prescribed days of continuous 
employment and before reyular absorption, as 
qualifying 	service 	for 	the 	purpose 	of 
pensionary 	benefits. 	This 	benefit 	will 	he 
admissible 	only 	after 	their 	absorption 	in 
reyular employment. 	Such casual 	labour, 	who 
have attained temporary status, will also be 
entitled to carry forward the leave at their 
credit to new post on absorption in regular 
service. 	Daily rated casual labour will not 
be entitled to these benefits. 

(b) 	Such 	casual 	labour 	who 	acquire 
temporary 	status, 	will 	not, 	however, 	be 
brouyht 	on 	to 	the 	permanent 	or 	reyular 
establishment 	or 	treated 	as 	in 	rn1r 
employment on Railways until and unless they 
are selected throuyh reyular Selection Board 
for Group D Posts in the manner laid down 
from time to time. Subject to such orders as 
the Railway Board may issue from time to 
time, and subject to such exceptions and 
conditions like appointment on compassionate 
round, quotas for handicapped and 
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' ex-servjcemen, 	etc. 	as may be specified 	in 

these 	orders 	they 	will 	have a 	prior 	claim 
over 	others 	to 	recruitment 	on 	a 	reyular 
basis 	and 	they 	will 	be 	considered 	for 
reular 	employment 	without 	havin 	to 	yo 
throuyh employment 	exchanyes. 	Such of them 
who 	join as 	Casual 	labour before attainin 
the 	aye 	of 	28 	years 	should 	be 	allowed 
relaxation 	of 	the 	maximurti 	aye 	limit 
prescribed for Group U posts to the extent 
of their total service which may be either 
continuous or in broken periods. 

No 	temporary 	posts 	shall 	be 
created to accommodate 	such casual 	labour, 
who 	acquire 	temporary 	status, 	for 	the 
conferment 	of 	attendant 	benefits 	like 
reular scale of pay, increment, etc. 	after 
absorption 	in 	reular 	employment, 	half 	of 
the 	service 	rendered 	after 	attaininy 
temporary 	status 	by 	such 	persons 	before 
reular 	absorption 	ayainst 	a 
reyular/temporary/perrnanent 	post, 	will 
qualify for pensionary benefits, 	subject to 
the conditions prescribed in Railway Board's 
letter 	No.E(NG) 	IT/78/CL/12 	dated 
14-10-80.(Letter 	No.E(NG) I1/85/CL/6 	dated 

Ilk 28-11-86 	in 	the 	case 	of 	Project 	casual 
labour). 

Casual 	labour who have 	acquired 
temporary status and have put in three years 
continuous service should be treated at par 
with temporary railway servants for purpose 

1S 4 of 	festival 	advance/Flood 	Mvance 	on 	the 
same 	conditions 	as 	are 	applicable 	to 
temporary railway servants for yrant of such 
advance provided they 	furnish two 	sureties 
from permanent railway employees. 

Casual 	labour 	enayed 	on 	works, 
who attain temporary status on completion of 
120 days continuous employment on the same 
type of work, should be treated as temporary 
employees for the purpose of hospital leave 
in terms of Rule 554-R-I 	(1985 Edition). 

7 	casual 	labour 	who 	has 	attained \1 temporary status 	and has been paid re.,ular 
scale of pay, when re-enyayed, 	after havin 
been 	dischar.ed 	earlier 	on 	completion 	of 
work 	'or 	for 	non-availability 	of 	further 
productive work, may be started on the pay 
last 	down 	(sic) 	by 	him. 	(This 	shall 	be 
effective from 2nd October, 	1980)." 

The Hon'ble Supreme Court in pararaph 7 of the judyment in 

Ram Kumar v. Union of India, ATR 1988 SC 390, have noted the 

entitlements of casual labourers who had been granted 
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temporary status. Pararaph 7 is also quoted below: 

"7. Tlith the acquisition of temporary 
status the casual labourers are entitled to: 

 Termination of service and period 
of notice (subject to the provisions of the 
Industrial Disputes 1ct,1947). 

 Scales of pay. 
 Compensatory 	and 	local 

allowances. 
(4)'ledical attendance. 

 Leave rules. 
 Provident 	Fund 	and 	terminal 

ratuity. 
 Miotment 	of 	railway 

accommodation and recovery of rent. 
 Railway passes. 
 Mvances. 

 Any 	other 	benefit 	specifically 
authorised by the 	!inistry of Railways. 
It 	is 	not disputed 	that 	the 	benefit 	of 
Discipline and 	Appeal 	Rules 	is 	also 
applicable to 	casual 	labour with temporary 
status. 	It is also conceded that on eventual 
absorption in 	reLdular 	employment 	half 	the 
service 	rendered 	with 	temporary 	status 	is 
counted as qualifying service for pensionary 
benefits." 

From the above it is clear that a casual labour is not a 

Railway servant, and a casual labour with temporary status 

is not a temporary Railway servant. 

10. It has been submitted by the learned 

counsel for the petitioner in O7 No.212 of 1996 that the 

claim for retiral benefits cannot be denied because the 
casual labour and 

Railways are required to screen the 1 asua1 labour with 

temporary status for the purpose of absorbiny them in 

reyular establishment. Because of the lapse of the Railway 

administration in reularisiny them, the claim for 

pension/family pension cannot be neyated. This contention 

cannot be accepted because casual labourers have to be first 

conferred with temporary status and then casual labour with 

temporary status have to be absorbed in reular 

establishment dependinj  upon availability of vacancies. Such 

absorption of a casual labour with temporary status has to 
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he done when his turn comes. In the case of alatj Kr 

(Smt.,) and others v. Union of India and others, (1992) 21 

ATC 583, Calcutta Bench of the Tribunal considered the claim 

of the widows of casual labour with temporary status for 

pensionary benefits. The Tribunal noted that the widow of a 

casual labour with temporary status, who has not been 

reuiarised in permanent establishment, is not entitled to 

family pension, and in consideration of the fact that the 

deceased casual labour whose widows were before them in 

those batch of cases, had put in long years of service, they 

had directed that the four casual labourers, whose cases 

were before them, should be deemed to have been regularised 

on dates of their death and on that basis, family pension 

was ordered to be jiven to their widows, the applicants 

before the Calcutta Bench in the batch of cases — rialati Kar 

and others. It has been mentioned in paragraph 18 of this 

order in ?ialati Kar's case (supra) that the Hon'hle Supreme 

Court in Robert D'Souza v. Executive Enyineer, Southern 

Railway, ?IR 1982 SC 54, have held that deceased casual 

employee had to be treated as a temporary railway servant 

till the date of his death in 1983, having been granted 

temporary status from 1979. We have already extracted the 

definition of !!temporary Railway servant", contained under 

the rules, and it is provided that temporary Railway servant 

does not include a casual labour with temporary status. 

Thus, the terms "temporary railway servant" and "casual 

labour with temporary status" connote two different types of 

persons. This aspect has been gone into by the Hon'ble 

Supreme Court in Ram Kumar's case (supra), wherein it has 

been held that casual labourer and casual labourer with 

temporary status are not entitled to retiral benefit of 
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pension. tn Malati Kar's case (supra) also the Calcutta 

Bench of the Tribunal did not held that casual labour with 

temporary status will be entitled to pension and their 

widows to family pension. That is why in Talati Kar's case 

the Tribunal had ordered for deemed reularisatjon. As we 

have earlier noted, re'ularjsation of casual labour with 

temporary status has to be done after screeniny and in their 

turn a.ainst a post in the reular establishment. There is 

no provision in any of the rules for deemed reyularisatjon. 

Such a concept is not provided in any of the rules. In view 

of this, the conclusion is inescapable that the Tribunal 

cannot order that a casual labour with temporary status is 

deemed to be reu1arised In view of this, we hold that 

4 	. 	Talati Kar's case (supra) does not lay down the correct law. 

In Sumati Patra's case and Manaka Bijili's case (supra) the 

Tribunal ordered for deemed reularisation of the 

applicants' husbands on the dates of their death. In doiny 

so, this Bench of the Tribunal had followed the decision of 

the Calcutta Bench of the Tribunal in Malati Kar's case 

(supra). In view of this, we hold that the decisions in 

these two cases do not lay down the correct law. 

11. As reards family pension, the matter 

has been concluded by the Hon'ble Supreme Court in the case 

of Union of India and others v. Rabia Bikaner and others, 

1997 SCC (L&S) 1524, where it has been held that widow of 

casual labourer with temporary status, who has not been 

absorbed in reular establishment of Railways after 

screenin is not entitled to family pension. 
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12. The second question referred to the gull 

bench 	is 	with 	reard 	to 	entitlement 	of 	deperidant 	of 	such 
casual 	labourer 	for 	compassionate 	appointment. 	In 
EStablishment 	Serial 	No.18 	of 	1987 	issued 	by 	the 	Railway 

Board on 31.12.1985, enclosed at 	nnexure-R/l to the counter 

filed in O7 	No.623 of 1994, 	it is provided that if a casual 

labourer with temporary status dies 	in 	harness 	durin 	his 

employment with the Railways and if the family faces extreme 

hardship, 	the 	General 	1ana%,er 	by 	exercising 	his 	personal 
discretion 	can 	give 	appointment 	to 	elijhle 	and 	suitable 
widow 	of 	such 	casual 	labourer 	on 	compassionate 	yround. 

Compassionate appointment in such case can he given only as 

a casual labourer (fresh face) or as a substitute. There are 

-' instructions of the Railways reardin. 	giving compassionate 

appointment to a near relative of a deceased employee. 	But 
this 	instruction 	dated 	25 8 1980 	relates 	to 	compassionate 

appointment in case of a deceased railway employee. 7ks 	we 

have earlier held, a casual labour with temporary status is 

not a 	railway servant. 	In view of this, 	it 	is 	clear 	that 

after issuiny of the Establishment Serial No.18 	of 	1987, 	a 
with temporary status 

dependant of a casual labourer/whoFas not been reyularisea - 
is entitled to compassionate appointment. 	But in that case 

the compassionate appointment can he yiven only to widow, 

son and dauyhter, 	and the 	benefit 	of 	giving 	compassionate 

appointment to 	a 	near relative 	other than 	widow, 	son 	and 

dauhter 	is 	not 	available 	to 	a 	casual 	labourer 	with 

temporary 	status 	who 	dies 	in 	harness 	without 	being 

re,u1arjsed. 
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13. The learned counsel for the petitioner 

in Oi No.212 of 1996 has relied on the decision of the 

.10 	

Hon'ble Supreme Court in the case of Yashwant Hari Katakkar 

v. Union of India and others, 1995 IRSC 370.That case does 

not deal with a railway employee or a person in the 

enyaement under the Railways. There the Hon'ble Supreme 

Court held that the petitioner before their Lordships had 

put in 18½ years of service and there is nothing on record 

to show why he was not made permanent. Keepin in view the 

facts and circumstances of that case, the Hon'ble Supreme 

Court held that the applicant before their Lordships shall 

be deemed to have become permanent after he has served the 

Government for such a lbn, period. As that case does not 

deal with employees under the Railways, the same does not 

provide any support to the case of the applicants before us. 

14.In view of our above discussions, the two 

questions referred to Full Bench are answered as follows: 

 There 	being 	no 	provision 	in 	the 	relevant 

rules 	of 	the 	Railways 	for 	deemed 

( reu1arjsatjon of 	casual 	labour 	and 	casual 

labour with temporary status, 	the decisions 

of 	Calcutta 	Bench 	in 	rlalati 	Kar's 	case 

\\ \ 
(supra) 	and the aecisions of this 	Bench of 

the Tribunal in Sumati Patra's case( supra) 

and Manaka Bijili's case 	(supra) 	do not lay 

down the correct law. 

 The dependant of a casual labourer 

with 	temporary 	status 	who dies 	in 	harness 

without haviny 	his 	service 	reyularised, 	is 

entitled to consideration for compassionate 

appointment 	strictly 	in 	terms 	of 
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Establishment Serial No.18 of 1987. 

15. These five cases may now be put up 

Bench for consideration and disposal. 

-- 	z. r 

(G .NARSI!HAY) 
r1EiB R(JUDL.) 

L.HMINGLI ) 
ME1BER ( 

C7T/Cutt.Bench/ 	 ,2001/N/P.S 
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ORDERS OF THE TRIBUNAL 

0.A.NOs.200/94, 388/94, 622/94, 623/94 
212/96, 539/93, 141/94, 681/95 

and 652/96 

Order dated 11.3.2002 

In all these Original Applications several 

individuals engaged by the Railways as casual 

labourers, not being taken to Temporary Status/ L 
Regular Establishrrent, approached this Tribunal. 

In some of the O.As the widows are also the 

applicants. They want the pensicnary beriefits/ 

family pensions and appointments on ccnpassiOnate 

grounds to be provided to their legal heirs. 

In Original Application NOs.200/94, 388/94, 212/96 

622/94 and 623/94, the matter at issue Was 

examined by the Full Bench, where the folloiing 

points/issues were raised for cOnsidertion. 

	

"1. 	Whether casual employee/employees 
are entitled to retiral b&ief Its or 
pensionary benefits, if he or they retire 
while working as casual labc*.irers or 
even after attaining temporary st atus 
and without being regularised or made 
permanent against substantive permanent 
posts and whether the Calcutta Bench in 
Malati Kar's case (Supra) and this Bench 
in the cases  of  Sumati Patra and Manaka 
Bijili (supra) holding that services of 
casual employee in each of these cases 
'should be deemed to have been regularised' 
laid down the correct law; 

	

2. 	Whether the dependant of a casual 
labourer, who dies in harness or in 
indigent circumstances without having his 
services regularised, would be entitled 
for being considered for appointment On 
compassionate ground". 

On examination of the matter the Full Bench 

answered the above said two issues/points as 

under. 

	

"1. 	There being no provision in the 
relevant rules of the Railways for deemed 
regularisation of casual labour and casual 
labour with temporary status, the decisions 
of Calcutta Bench in Malati Kar' s case 
(supra) and the decisions of this Bench 
of the Tribunal in Surnati patra' S case 
(supra) and Manaka Bijili 	case(Sura 

aw; 

,4H. 
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2. 	The dependant of a casub Durr 
with temporary status who dies in fiarness 
withOUt having his service regularised, is 
entitled to consideration for compassionate 
appointment strictly in terms of Establish.-
rnent Serial NO. 18 of 1987". 

In view of the aforesaid replies given 

by the Full Bench, the Respondents are directed  

to examine each of the cases individually..with' 

further direction to grant necessary relief 

to the applicants. 

Original ipplication Nos.539/93, 141/94, 

681/95 and 652/96 are analogous to the aforesaid 

fiveTOriginal Applications, disposed of by the 

Full Bench, already, being similar points 

involved therein. In this view of the matters 

Respondents are directed to examinehese four 

O.As(O.A.Nos.539/93, 141/94, 681/95 and 652/96) 

individually and they are hereby directed to 
-p 

grant necessary relief to the applicants therei n  

in the line of the answers(supra) given by -: 

Full Bench. 

In the result, all the Original Applicatiome 

as mentioned above, are allowed. Respondents 

are directed to grant necessary coriseqnential 

reliefsto the applicants within a period of 

three months from the date of receipt of copies 

of this order. There shall, hcMever, be no 

order as to costs. 

MEMBER (MINlTRIJv) 

- 	I 
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